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Present: 

IA. 	Of 1996. (0 .403/96) 
(iJNLISD) 

Hon'bie Mr.Justce A.K.Chtterjee,Vi e-Chairman, 
Hon'ble Mr. M.SMukherjee.LArnjnjstra ive Member. 	II  

T.V.SBINIVAA & ORS. 

(In the O.A. 
UN0N 0]? IN]DIA& ORS. 	no.403/gB) 

F or the petiioner:Ms.K l3anerjee,counsej,wjh 
Dr.M.S.Chakraborty,co.e1. 

For the respnents:Mr. • N. Bandyopadhyay,cojnse1., 
with s.B.Ray,counsel. 

Mae rd on: 6. 	 Ordere on: 6. 26. 
0 RD 	R 

Ld.counsel ior both sds are pr sent and we have 
heard them in full. 

This M.A. hs been fied as an listed motion to-dajr 
in connection witt O.A.NQ.43of1996. 

Ld.counsel or thepeitionr ub its that the respordents  
have fixed 8th September,196 as the da for examination nd 
they pray for an thterim orer allowing some of the petitioners 
zho have not been Called to appear in t e said test. Mr.T.N 

Bandyopadhyay,1d.curise1 tor the respon ents opposes this. 

On hearing the ld.couneI tOr bot the parties, we dfrect 
that the examination be hel&by the respondents on 8th Septmber•, 
1996 as scheduled. However, .r the petitoners succeed in the 
case, the respondents may be 'iected to hold supplementary test 
for the petitioners', and till further ord rs, the result ot the 
examination to be held on 8th September, 996, shall be withhelsd. 

The previous nterim Orer passed n this Case on 16,496 
in the O.A. is modified to that extent. 

M.A. is disposed or. 

Let a Plain Copy or this Oder, dul attested, be handed 
over to the ld.counsel for both the parti s. 	* 

(M.S.Mukherjee) 	 C .1trrjee) 
Member() 	 Vjce_Cjn. 
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